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Writ Petition(s)(Civil)  No(s).  184/2024

ARUN KUMAR AGRAWAL                                 Petitioner(s)

                                VERSUS

ELECTION COMMISSION OF INDIA & ANR.                Respondent(s)

(FOR ADMISSION )
 
Date : 01-04-2024 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE B.R. GAVAI
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s)
                    
                   Mr. Gopal Sankaranarayanan, Sr. Adv.
                   Ms. Neha Rathi, AOR
                   Ms. Kajal Giri, Adv.
                   Mr. Vishal Sinha, Adv.
                   
                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

1. Issue notice.

2. Dasti, in addition, is permitted. 

3. In  addition  to  the  usual  mode,  liberty  is  granted  to  the

petitioner to serve notice through the Standing Counsel for the

respondent(s).

4. Tag with W.P.(C) No. 434 of 2023. 

(DEEPAK SINGH)                                  (ANJU KAPOOR)
ASTT. REGISTRAR-cum-PS                          COURT MASTER (NSH)
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